Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 21/08/2026

(2022) 07 NCLT CK 0046
In the National Company Law Tribunal
Case No : IA-1142/2022 in C.P.(IB)/2119(MB)/2019

Vedanth.Com Worldwide Limited APPELLANT
Vs
Karthik Alloys Limited RESPONDENT

Date of Decision : 14-07-2022

Acts Referred:
Insolvency And Bankruptcy Code, 2016 — Section 9, 60(5)

Citation : (2022) 07 NCLT CK 0046

Hon'ble Judges : Kishore Vemulapalli, Member (J);Manoj Kumar Dubey,
Member (T)

Bench : Division Bench
Advocate : T.N. Chandrassekar

Final Decision : Disposed Of

Judgement

1. Mr. T.N. CHANDRASSEKAR, Ld. Counsel for the Applicant in 1IA-1142/2022
present. Ms. Pushpalata G. Kalangtkar, an Applicant present in person.

2. IA-1142/2022: This is an Application filed by a senior employee viz.
Pushpalata Kalangutkar, of the Corporate Debtor seeking direction of the Bench
to the Resolution Professional (RP)/ Committee of Creditors (CoC) to make
payment of salaries to her as well as the employees from the month of March
2020 onward till date.

3. On 04.05.2022 this Court passed an order in IA-1142/2022 to file reply by the
RP within 15 days. RP has neither filed any reply till date nor made any
representation for today’s hearing.

4. In view of the above, this Bench considers that the employees should not
suffer and therefore, hereby directs to the RP and CoC to pay the salaries to the
employees of the Corporate Debtor from the month of March 2020 onwards till
date, within two weeks from the date of this order and file a compliance report
within three weeks.
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5. With the above directions, IA-1142/2022 is disposed of.
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